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all the recommendations made by them. But 
instead, the Government has picked up one 
general recommendation made by them and 
bas brought forth this Bill to hand over the 
transport system to private operators gradu-
ally, jeopardisin& tbe interests of the people. 
They are not thinking of bringing a compre-
hensive Bill covering all aspects. I will men-
tion one tbing in tbis context. There are 
many workers and employees in the privately 
owned transport companies like drivers, 
helpers, cleaners etc. Now what guarantee of 
employment have they got? At tbe time of 
appointment one must be offered minimum 
service conditions. He must be given an 
appointment letter. guarantee of service. 
medical facilities, gratuity, pension and other 
retirement benefits etc. There is no law where-
by these minImum service conditions of the 
workers employed in private transport com-
panies or by private operators can be regula-
ted or enforced. I will request the bon. 
Minister to bring forth such a legislation to 
regulate tbe service conditions of these 
workers in private road transport companies. 
I do not wisb to go into the details of this 
BiIJ, because I am supporting it Ben eraU Y • 
With that I conclude. 

[English) 

MR. DEPUTY SPEAKER: We adjourn 
for lunch aDd reassemble at 1400 hrs. 

13.01 brs. 

The Lok Sabha then adjourned lor 
Lunch till Fourteen 0/ the Clock. 

The Lok Sabha re-assembled alte 
Lunch at six minutes past Four-

teen of the Clock. 

(MR. DEPUTY SPEAKER In the Chair) 

MR. DEPUTY SPEAKER: We DOW take 
up Private Mem~rs Businesa : Item No. 10. 

COMMITTBEON PRIVATE MEM· 
BEllS' BILLS AND RBSO· 

LUTIONS. 

[EngllshJ 

Eleventh Report 

SHRI HAFIZ MOHD. SIDDIQ (Mora-
dabad) : I beg to move : 

"That this House do agree with tho 
Eleventh Report of the Committee on 
Private Members' Bills and ResoJutions 
presented to the House on the 26th 
February. 1986." 

MR. DEPUTY SPEAKER: The QUes-
tion is : 

"That this House do aBree with the 
Eleventh Report of the Committee on 
Private Members' Bills aDd Resolutions 
presented to the House on tbe 26th 
February, 1986." 

The motion was adopted. 

14.08 hn. 

RESOLUTION RE. DEVELOPMENT OF 
THE HILL AREAS-CONTD. 

[Entli,h 

MR. DEPUTY SPEAKER: The House 
shall now take up further discussion on the 
following Resolution moved by Sbri Harish 
Rawat on the 2nd August, 1985 : 

''This House is of the open ion tbat 
in order to develop hill areas of 
tbe country. tbe Union Government 
should undertake to bear the entire 
expenditure for their development 
and 

(a) set up hiJI area development cells in 
concerned Ministries; 

(b) set up electronics industries in such 
areas only ; 

(c) enhance transport and investment 
sub.idies for lenio. up of industries beyond 
a particular altitude; and 
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(d) given grants-io-aid/loans for cultiva-
tion of forest land and start schemes for 
plantation, forestry, soil conservation, flood 
control, anilI'lal husbandry, etc. with the 
assistance of international organisations such 
as World Bank." 

Before further discussion on the Resolu-
tion moved by Shri Harish Rawat reprdiog 
development of hill areas is resumed, I would 
like to mention that six hours and 40 
minutes have already been taken on tbis 
Resolution, thus exhausting the time allotted 
for its discussion. On the last occasion. Sbri 
A. K. Panja, Minister of State in the Minis-
try of planning, was intervening in tlte debate 
on Resolution. He bas already taken 28 
minutes. After the Minister finishes his 
speech, the mover or Resolution has the 
rigbt to reply to tbe debate. Tberefore, we 
may extend the time for discussion on this 
Resolution by another 30 minutes. I hope 
tbe House agrees to it. 

SEVERAL HON. MEMBERS: Yes 

SHRI HARISH RA WAT (ALMORA): 
1 think it would be difficult to finish it within 
30 minutes. 

MR. DEPUTY SpEAKER : We will see 
to it. 

Shri A. K. PaDja to continue his speech. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA): On tbe last occasion, when I was 
about to conclude my speech, one of the bon. 
members of the opposition raised a point on 
Jal1Ul1U and Kashmir asking for an assurance 
from me whether an electronic industry 
would be set up there or not· When no 
assurance could be given by me, Prof. 
Saifuddin raised a point on lack of quorulll 
and tbe House had to be adjourned and 
the debate could not be concluded. Today, 
be himself is not present. In any event, I 
have prepared all tbe points raised by the 
hone members. 

First, as far as Mr. Harish Rawat is 
concerned. I am grateful to him for drawing 
tbe attention of tbe Government to v~ry 
important points. In fact, be drew. attentl?D 
to four very important points which requIre 

our concerted effort. So far as the develop-
ment of the hill areas is concerned, point-
wise I have noted from his speech and 1 have 
made my answer ready. As the time is short. 
I would like to place the answer straightway 
so that it could be short. So far as the first 
point raised by him is concerned, tbat is in 
order to develop the hill areas of tbe country, 
the Union Government should undertake to 
bear the entire expenditure for development. 
to tbis, an amendment has been brought. by 
Shri Mool Chand Daga to the effect that 
instead of 100 per cent, it should be 25 per 
cent from the States and 75 pet cent from 
tbe Union of India. The answers are: 
already the hill areas are within the special 
category. Not only the Seventh Five Year 
Plan, tbe overall development which will 
take place all over the country, sbould also 
be taken into consideration for development 
of these areas. Hill areas specific programmes 
have been taken up not only within the over-
all Plan, but also with a specific object. And 
therefore, it is taken as a special category. 
The advantages of special category are to 
draw special attention of the State Govern-
ments and the Union Territories, the admi-
nistration there, about certain works which 
have to be done, OD a time-bound manner so 
that hill areas develop at the expected level. 
For that, the allotment of funds has also 
increased gradually during all tbe Plans, from 
tbe Fifth Plan tben tbe Sixth Plan, and the 
Seventb Plan These are done with special 
central assistance. The increased figure is in 
tbe Fifth Plans Rs. 170 crores, in tbe Sixth 
Plan Rs. 560 crores, and when in tbe Seventh 
Plan it is Rs. 870 crores. Therefore, it is not 
necessary for creation of any special funds. 
There is no case for only the Cent) al Govern-
ment taking charge of it. There are two 
reasons for it. The administrative infrastruc-
ture remains now wherever the hill areas are 
situated with the States and Union Terri-
tories. Now when that administrative struc-
tures are also tbrown out, States own duty is 
there to contribute their share for tbe pur-
poses and also for this sub-plan and that has 
been envisaged and that is wby specific grants 
are given for specific purposes but tbe matcb-
ing grant should also come and the share of 
the States would also come from their own 
budget and that is the system which we find 
bas given good results for tbe development of 
tbe bill areas. 

Our whole. idea now-and that is tbo 
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recommendation of the Planning Commission 
as you know-is to decentralise these decision 
levels. If you keep everything in Delhi and 
try to command it from here, it may not be 
possible so that all the ideas which have been 
thought of and. the money being spent to 
percolate down to that particular block of 
the hills, to those hill people who are work-
ing hard to meet their special needs and 
what they actually need for their develop-
ment purposes should be decentralised. 
Thereiore, the Planning Commission also 
generally directed all the States to carryon 
in a phased manner the planning process of 
decentralisation up to the district level. 

Now, over and above the special assis-
tan~e tbere is a North-Eastern Region where 
most of the hill areas are situated~ there is a 
North-Eastern Council for that. Since 1974-
75 it is fUDctioning and for thlt also a 
special fund is given from the Centre so that 
the North-Eastern Council can perform in 
their own region with special assistance to 
those bill areas. 

PROF. N.G.RANOA (Guntur): Will there 
be monitoring by tbe Centre? 

SHRI A. K. PANJA : So far as monitor-
ing is concerned, primarily the task is of the 
States and tbe Union Territories, and from 
tbem we ask for various details and data, 
how tbey are carrying on, what are their 
physical targets, have they got their money 
value, and also whether tbey have achieved 
their physical targets, and so on. We are 
taking information from the States although 
it is not up to the expected levels. 

With the emphasis given by our hon. 
Prime Minister this monitoring system has 
been improved and we have asked the States 
and the Union Territories so that when they 
act monitoring reports from their own units 
tbey must send these figures also to the 
Planning Commission and ats() to the PIO-
lI'amme Implementation Depattment. 

So far as this North-Eastern Council is 
concerned, it was only 90 crores of rupees 
in the Fifth Plan. In the Sixth Plan it was 
II. 340 trOtea anO in the Seventh Plan it bas 

been raised with the approval of this House 
and the Rajya Sabha to Rs. 675 crOles. 

There is special assistance from the 
Centre. Then the North-Eastern Council is 
also getting special assistance ahd it is mak-
ing its own schemes looking into priorities 
which are required for the hill areas. So far 
as development of hill areas is concerned 
within the Plan itself, there is a separate 
sub-plan made for the purpose of giving 
emphasis on a particular area. Along with 
tha t, most of our tribals who are within the 
hill areas, there is a special grant made for 
tribal sub· plan. Therefore, if an all round 
effect is considered, Mr. Rawat will be satis-
fied beyond any shadow of doubt that all 
things taken together, there is no reason for 
creating ao)' central fund or giving the entire 
money from the Centre. That will prove to 
be counter-productive because the people 
who are actually administering there, will not 
feed the responsibility and accouotability for 
the work.s to be done so far as their States 
and Union territories are concerned. There-
fore, when the overall burden is on the State 
Go,ernments, it does not mean that we 
should not look into it. As I have already 
submitted, monitoring is being done. If the 
funds are earmarked for a particular purpose 
under the tribal sub-plan or the hill sub-
plan, we have issued instructions that unless 
it becomes extremely difficult for some 
r.:asons which are not within their control, 
they cannot divert any fund so made. Even 
if they want to do so, they have to write to 
the Planning Commission and get their prior 
approval. 

So far as setting up of hill areas develop· 
ment cell in concerned Ministries is concer-
ned, it may not be necessary because different 
Ministries have been given specific functions. 
But certainly it is necessary for the respective 
States and Union territories to do their 
duties. That is why. hon. Prime Minister has 
issued a letter to all the Chief Ministers and 
tbe heads of Union territories giving empha-
sis on tbe forests that so far as forest lands 
arc concerned, certain parameters have to be 
observed by them. They cannot do random 
reHing of trees. Only 13 States have observed 
specific directions upto now. Others have not 
We are giving them reminder lhat this has 
to be done aDd also clearance bas to be: 
taken. 
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MR. DEPUTY -SPEAKER: Yesterday 
also some Members raised this point that to 
get some programme implemented in hill 
areas, it takes quite a long time to get permi-
ssion from the Forest and Environment 

. Departments for clearance of even bushes. 
In my constituency, an electrical line has to 
be drawn. And for that the correspondance 
has been going ou for the last ten years. 
There is not a big forest but only bush:s are 
there. 

SHRI A. K. PANJA: We hlve al-;o 
received some complaints in the Pl:lnning 
Commission ... 

SHRI HARISH RAWAT : I have raised 
this matter at least ten times in this House. 

SHRI A. K. PANJA: The hOD. 
Members must keep one thing in mind that 
the percentage of forests is much below the 
required level. Even though we build huge 
dams for the people, if the ecological balance 
is disturbed, there will be danger and what-
ever dams we make and whatever money we 
spend, that will become useless. In Rajasthan 
there is hardly 5 per cent of forest when the 
a1\ IDdia figure is 22 per cent. This figure is 
also much bdow the required level. It should 
go upto 33 per cent. When you cross the 
border of Rajasthan and enter Gujarat, just 
1 km from the border you find, because of 
the emphasis giveu by the Gujarat Govern-
ment, that the entire ecological balance has 
changed. If you cross the border, ju~t within 
one kilometre you will find that the entire 
atmosphere, entire climatic condition, entire 
standard ('If the people has changed. There-
fore, I think the hon. Member will kindly 
take into consideration that this has to be 
done as an abundant caution because at 
random things were being done. As you 
know, it bas started from the last year but 
if any specific complaint is coming to us, we 
are immediately writing it to the Forest 
Department. I am personally bringing it to 
the attention of the hon. Minister concerned, 
Ansari Ji. that here is a very small area of 
forest which is to be felled and kindly see 
that this is disposed of. But the Members 
would certainly appreciate that this is a 
danger so far as India is concerned. We are 
tnainly an agricultural country. OUf entire 
enterprise has been a success and we are now 
in a stronl foothold because of the bard 

labour put in by our farmers and cultivators 
If you disturb the ecological balance, what-
ever canals are bui1t up, they may be huge 
canals, but the catchment area will not get 
rain. We want to be able to feed the country . 
Therefore. this should be considered. 
Certainly, wherever the Members feel that 
something has to be done, as mentioned by 
you, Sir, if such things are brought to our 
notice, immediately we are sending special 
requests to two departments, the Water 
Resources Department and the Forest 
Dl!partment for th~ir clearance. Immediately 
after the clearance comes from them, not a 
single such project is kept pending with the 
Planning Commission. I have looked into it 
and persanaHy told the Deputy Chairman 
that nothing i<; pending so far as PlanniDa 
Commission is concerned. If it is examined 
by them and sent to us quickly. it is being 
effected to. That is why I insisted 00 the 
forests so much. 

So far as forests are cencerned, we have 
taken certain steps which the hon. Members 
will certainly like to know. This question has 
been raised right now also. So far as forests 
are concerned, under Section 2 of the Forest 
(Conservation) Act, 1980, the diversion of 
forest land for Don-forest purposes can only 
be made with the prior approval of the 
G~>vernment of India. The complaints about 
this Act cc\ming in the way of development 
works have been received in the past, and in 
each such case it was fouDd that the State 
Governments had not taken due care in sub-
mitting complete proposals in accordance 
with the guidelines issued by the Government 
of India. All complete proposals received 
from the State Governments are examined 
expeditiously and put before the Advisory 
Committee for their consideration. The State 
Governments have been repeatedly advised to 
prefer all purposals for diversion of forest 
area at the planning stage itself so that no 
delay occurs in the execution of the projects. 

So, these are taken into considerati~o 
quite in right earnestness. So far as certaIn 
States are concerned, my appeal through the 
Members to the State Governments and to 
their own constituencies, wherever those may 
be situated, is that those States which have 
not yet complied with the requirements nece-
ssary for the feUing of the trees, should 
compJy with them. We must keep the fo~ts. 
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At some places felling may be taking place for 
development programmes but in olher places 
random felJing of the trees is taking place. 
Shri Anand Pathak raised a question whether 
there is a guideline. There is a guideline. 
Although West Bengal has come in category 
B and not in category A, but there are large 
tracts. Category A has totally complied with 
all tbe parameters and the results are quite 
encouraging. But West Bengal is in category 
B, tbat is, tbere is agency system. The wotk 
of felling of trees is given to the agents. That 
bas to be stopped. The West Bengal Govern-
ment has issued orders but the implementa-
tion is not ours. Therefore, through you, 
Sir, I do request all the States and Union 
Territories to comply with those parameters. 
If this is done, then certainly for develop-
ment projects, small areas of forests could be 
immediately looked into and large areas of 
forests could be saved. 

The other point about electronics was 
raised by a friend who is still absent, but It 
is an important point Mr. Rawat has also 
rightly raised it. I have had it specifically 
examiced and for the information of the 
House I am giving the details. Recognising 
the special advantages of the development of 
electronic industry in h ill districts, Govern-
ment has been laying emphasis for its 
development in these areas. 1 he MiniCjter of 
State for Electronics made an announcement 
in the Parliament on 21st March 1985 to this 
effect. 

With a view to encourage more electronic 
industries in hill districts Inc1uded in Category 
A -that means, no-industry districts, the 
Central Investment subsidy limit has been 
raised with effect from 1.4.1985 from Rs. 25 
lakhs to &S. 50 lakhs at the rate of 25 per 
cent of investment in fixed capital. Further, 

recently 109 elec- tronic products have been 
dcceotralised for dispersal and rapid growth of 
electronic industry by tbe State Government. 

The North-Eastern States have taken a 
number of good measures for setting up of 
electronic industry. In Meghalaya, a project 
for manufacture of tantalum capacitators is 
being established. Manipur Government has 
been obtaining know-how for manufacture 
of coloured TV from KEL TRON. Assam 
lias ~ up a State Electronics Development 

Corporation. Arunachal Pradesh also bas set 
up an Electronics Technology and Trade 
Corporation. Nagaland Government is 
formulatiug a project for manufacture of 
electronics products. In U. P., hill areas also, 
certain units like watch assembly, TV assembly. 
have been set up. In Jammu & Kashmir, 
Department of Electronics is setting up a 
Centre for Electronics Design Technology at 
Srinagar. Besides, HMT has a watch factory 
and Indian Telephone Industries Ltd. bas a 
telephone instrument assembly unit at 
Srinagar, Jammu & Kashmir. 

I am thankful to Mr. Rawat that he bas 
ralsed a question which has drawD tbe 
attention of the Government for speedy 
implementation of some of the projects. As 
I have said, 109 electronic projects have 
already been decentralJsed for the purpose of 
dispersa1. 

So far as transport is concerned, a 
question has been raised by Shri Rawat in 
paragraph I (c) of his Resolution. Tbe 
enhancement of subsidy from 50 per cent to 
75 per cent was decided by the Government 
of India in July. ]983. This 75 per cent 
enhancement is now under study. We are 
closely studying the effect of this enhance-
ment and also whether any more enhance-
ment is necessary or not. That is to be 
considered after we get all the feed back 
about how this enhancement has given benefit 
to those people. Besides that, the backward 
areas have been classified mto three categories 
on and from 27th April, 1983 under the 
Central Investment Subsidy Scheme. 

The fourth point of Mr. Rawat is about 
grants·jn-aid. I may tell the House that the 
U. P. Government has already availed of 
the assistance of international organisations, 
such as, World Bank, European Economic 
Community, Swiss Government for the 
programmes mentioned by Mr. Rawat. The 
European EIonomic Community aided Soutb 
Bhagiratbi project covering its catchment 
area of 90 sq. kms. with an assistance of 
4.90 crores spread over a period of five years. 
Nayar Panar watershed project has been app-
roved for a financial assistance of 4.62 crore 
dollars from the World Bank. In aU, the project 
covers 83 micro water~sheds covering an and 
of 3,120 sq. krns.-74 in Garhwal hills area 
9 in Kumaon bil1s. In addi~ion, Aslar river 
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project in under consideration for assistance 
by the Swiss Government and Benalgad 
project is under consideration for assistance 
from German aid. These art watershed 
management projects for soil and water con-
servation and scientific management of 
natural resources in critical micro watershed 
in order to arrest depletion of environment 
and ecological imbalance. 

So, we are getting the know-how from 
tbose countries who have done well, along 
wth our own engineers and our own experts. 
Wie are exchanging knowledge by taking the 
know-how. So, these points also are being 
looked into. 

About the forest conservation Act I have 
already answered. Therefore, all the four 
points, that is, (a), (b), (c) and (d) are wen 
under the consideration of the Government 
and we have to look into them. The main 
thing now facing us is to make the agencies, 
that is, the State Governments and the Union 
Territories, to do their work property, and 
we are making them alert by asking them to 
give their reports. 

Under these circumstances, I would 
appeal to Shri Mool Chand Daga to with-
draw his amendment and to Shri Harish 
Rawat to withdraw his Resolution because 
full attention has been given to all these 
aspects as I have already pointed out. 

[Tran.siation] 

SHRI HARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, I would like to 
express my thanks to all the 32 Members 
and the Hon. Minister who participated in 
the discussion on the Resolution. Every 
Member of the House has highlighted the 
main points of the Resolution and has gone 
into its different aspects at length. They have 
expressed their support and opinions on it. 

Mr. Deputy Speaker, Sir, it is very easy 
to extol the beauty of mountains but it is 
very difficult to formulate strategy for its 
development and to understand and analyse 
its different as peets. The reply of the Hon. 
Minister has substantiated tlJis view point. 
The Han. Planning Minister has referred to 
many aspects in bis detaUed reply but it 

seems be has neither consulted his officers 
nor tried to understand the feelings latent in 
the speeches made by the Members in order 
to devise a strategy seriously to develop tbe 
hill areas and to remove their backwardness. 

Sir, I had requested that because of 
scarcity of resources with the states, too 
Central Government should take up the 
development work of hill areas. The Hon. 
Minister has tried to sidetrack the issue by 
saying that there is already an administrative 
cell working for this purpose and by alloca .. 
ting more funds to this cell, the hill areas 
would be prOVided further assistance. 

Sir, had the requirements for development 
of the hill areas been met and had the 
standard of living of tbe people of the hill 
areas improved since the First Five Year 
Plan, then there would not have been such 
widespread resentment in the North-Eastern 
region. The reason for the widespread 
resentment in Assam, Meghalaya and in other 
areas was that the baSIC needs for the people 
of the hill areas have not been met since the 
First Five Year Plan. No definite plan has 
been formulated to raise their standard of 
living. The condition of the hill areas of 
Uttar Pradesh, Jammu and Kashmir and 
Himachal Pradesh is the same which is at 
present prevailing in the North·Eastem 
region. 

Funds are, no doubt, allocated to the 
states, but for the execution of a job in the 
hilI areas the exprediture may be two tim~ 
three times, four times or as much as tcn 
times the expenditure on the same type of 
work in the plains. The states have limited 
resources. You provide limited assistance 
which is insufficient to meet the needs of 
those states. I would request you to review 
this aspect and the states should be asked 
about the requirements of their hill areas. 

Mr. Deputy Speaker, Sir, at present the 
condition is that the works started in the 
Fourth Plan for the hill areas of Uttar 
Pradesh have not been completed to date. 
Let us take the case of the construction of a 
building of some Degree CoIJege started in 
tbe Fourth Plan? We find that its play-
ground is still incomplete and no hostel 
could be constructed for the students to date, 
because tbe state is short of funds. The 
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result is that the works are DOL completed. 
I would, therefore, urge you to call for 
estimates from the State governments about 
their requirement of funds for the develop-
ment needs of their hill areas and the 
projects undertaken under the minium needs 
programme and bear the responsibilities for 
the implementation of thec;e schemes and 
provide the funds therefore. My first point 
is that you should give full amount for the 
development of the States. 

Sir, my another point is that there should 
be a separate strategy for the development of 
hill areas in each Ministry. For this it is 
necessary that there should be a cell in every 
department which should be provided with 
special allocation for the development of. hill 
areas. 

Take the examble of Information and 
Broadcasting Ministry. If I req'Jest them to 
instal television towers in our area for the 
benefit of the people, they would reply that 
they have already sanctioned two television 
towers for our district But the two T. V. 
towers in our di~trict cannot cover even 20 
per cent population of that area. If I reque"t 
them to make provision for 5 T. V. towers 
,n our area they would reply that tbey are 
Installing only one T. V. tower in other 
places and two towers have already been 

sanctioned to u~. You will have to take note 
of the geographical situation of our district. 

Similar is the case of communicaticns. 
III case we demand S. T. D. facilities, an 
assuarance is given that such and ~uch city 
will be linked with sucb and such city. But 
even after two Five Year Plans this has not 
been done. Even today tbe facility of tele-
communications is non-existent there or 
rather at an elementary stage. 

The bank ing departrr,ent bas formulated 
a new licensing policy for opening bank 
branches during the Seventh Five Year Plan 
under which population and returns have 
been laid down as the criteria. They have 
not taken into consideration the geographical 
situation of the area. This would mean that 
not a sml\e btanch would be opened in 
Himacha\ ~rade'A1. lammu and Kasnmir. and 
Nortb-&stern region of tbe country. If 

somehow sanction is given for opening a 
branch. the bank officers will submit such 
estimates under which it will not be possible 
to open even a single branch there. 

In th~ agricultural sector, which is prio-
rity No. 1 for hill areas, attempt has never 
been made to know what type of cropping 
pattern will be suitable for those areas. 

The development of tourism in hill 
areas can be attributed to their natural 
beauty. As regards the contribution of the 
Centre or the Sta tes is concerned, an analysis 
would reveal that tourist industry in ~onfined 
to big cities or places of pilgrimage. You 
have not allocated any money for providing 
facilities in places of natural beauty so as to 
attract tourists there. 

[English] 

SARI A. K PANJA: Almora is a very 
good station. 

SHRI HARISH RAWAT : No doubt. 

I have already stated. 

[English] 

It is very easy to appreciate the beauty 
of the hills, but it is very difficult to realise 
the problems of those who are living there. 

[Trans/arioll) 

There are so many beautiful places in 
A!mora. 

[English] 

SHRI A. K. PANJA: If the first pro-
mise is complete. tben the second IS aU right. 

[Tranj lotion] 

SHRI HARJSH RAWAT = Regardjng 
industry, the Hon. Minister has said that 
electronics l)foltcts have been decentralised 
{Of Qisl>ttsa\. h\ a t\um\)tt o{ \)\act~ 
CorpC'ralions bave been set up and &OQ\C 
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!licences have been issued. It wfls due to my 
efforts that two licences' were issued to 
Hindustan Lever ttd. for setting up a unit 
in my constituency to manufacture detergent 
powder. 

The Department of Environment refused 
permission to this unit on tile ,round that 
it will pollute tbe environment We agreed 
to this. We hoped that if an industry which 
causes pollution was not allowed to be set 
up there, then at least electronics industry 
may be set up there. Although it is true that 
the ~oIicy bas been liberaJised and the 
subsidy has been raised, nevertheless you will 
be surprised to know that out of thousands 
of licences issued by the Electronics depatt-
ment, the number of licences issued to 
Himachal Pradesh, Jammu and Kashmir, 
Arunachal Pradesh and U. P. hills is only 
one per cent. The Government do not wish 
to set up industries ca~sing pollution in these 
areas but I am sure that electronics industry 
will not cause pollution in the environment. 
I would like to ask that if even electronics 
industries are not set UP. which industry can 
be more beneficial. Will Government think 
in this direction? 

You being the Planning Minister of the 
country. the entire responsibility of the 
economic development lies on your shoulders. 
We request you to communicate our senti-
ments to the Ele~tronics department and 
allocate some fund~ for this purpose. If either 
you or the Ministry of Industry assure us 
that e1eclfonics industries would hencefonh 
be set up only in hill areas, we would be 
satisfie\1. But even after liberalisation of the 
policy t a II the licencec; ha \ie been issued to 
big citi~s and they are getting the benefit as 
a result thereof. The electronics units are 
coming up in Lucknow, Kanpur, Ghaziabad, 
Delhi, Bombay. Poona hut nobody is pre-
pared to set up in the hill areas. Not only 
this. no industrialist is even ready.to set up 
assembly units of parts of watches. telephones 
or teleprinters-though there is enough scope 
fll{ that in these areas After all who is to be 
blamed? The planning Ministry should gl"Ve 
a serious thought to it. 

Similarly, much has been said about 
forests. It is true that instead of deforesta-
tion thete snou\d be mote attore~tat\on. \t 
would be\p in the growth of heahh)' e\}viron-

ment in the country. We want to save the 
forests because every person who lives in the 
hills has great love for forests. But if the 
Government expect us to forgo development 
in lieu of our love for forests, we will not 
tolerate it. Nobody will be able to tolerate 
it. Today, even if a shrub is to be removed 
for construction of a primary school building 
the file would move from State Government 
to the Centre and only then the approval 
would be given. I can cite tens of such 
instances wherein the oonstruction of roads 
had started in 1978-79 or 1980 but they are 
still incomplete. The construction work tis 
pending. People cite these cases as instances. 
Do you want to protect the environment in 
this way ? The State Government has issued 
orders on the Centre's directions that nobody 
can cut a tree even if it is on the field-ridge. 
I am a farmer and if I come to know that· I 
shall have to take the permission of the 
District Megistrate or the Central Govern-
ment for cutting a tree which is in my own 
field what wiH I do ? I would destroy the 
very sapling rather than nourish it. Who 
would be benefited as a result of this.1 If 
such a feeling is generated in the mind of 
the local population, what will happen 1 I 
would, therefore, request tbe Government to 
consider it. 

Besides, if the Government is reatly 
interested in saving forests it should, at tbe 
outset, find atternative means to end our 
dependence on the forests, before askin, us 
to save, forests. Forests are the mainstay of 
many industries on which our" livelihood 
depends. Efforts should, therefore, be made 
to provide employment. Assistance should 
be given to develop textile industries in the 
hill areas. Handloom units should be set up 
to provide employment opportllnitits to 
people of the area. Handicrafts \ can be 
developed. Forests are also a source of fuel. 
Therefore, provide us cbeap electricity. cook-
ing gas and coal in order to save forests, 
m the one hand the Govetmntnt do not 
provide alternative sources of fuel Oll the 
other hand it forces is not to fell trees for 
fuel; so how can this be tolerated? Nobody 
can tolerate this. Who will ttink ~ut it? 
I request the Hon. Planning MiJUSIet if it is 
not done it would be harmful. .'.04 on 
rural electrification is in progress. In "the hill 
areas tile work of rural electrification bas DOt 
come even to tbe \eve\ of SO l)et cent of tbe 
nat\()na\ aveta~e. When tbere is no {)tOlTCSS 
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ia tho work of rural electrification. bow caa 
.. people make use of it 'l 11ft win they 
be ... to cook their meals if they do oot 
_ .tIoctricity ? They wiD certainl, use forelt 
woed ., feel. If tbt-t person i. Got allowed 
to felt trees for fuel, bow will he manaae? 
So, wben you were preaching, I was complr-
... it witb tbe reality and I felt tbat the 
purpose of tbis talk about environmental 
protection is now limited to white collar 
people, bURauc:racy, intellectuals aDd the 
seminars. N()tbing is being done seriously 
for tbe protection of environment in reality. 
I would. therefore, request the Government 
to ponder over it afresh and until separate 
cells are set up in tbe various departments 
&ad the Ministries of Central Government, 
1IIhether it is Information and Broadcasting, 
Banking, Tourism Energy, Industry or Elec-
tronics, Altemative Sources of Energy etc. 
and ~" funds are not allocated they 
will never trY"'to loot into the problems or 
billa in accordance with their requirements. 
Tbererore, I would request the Government 
to recontider it. 

This should not be superficially viewed 
fir put oft' 00 the pretext that tbe old 
ItrUctwe is good, It has been pointed out 
.. re thJn ODCC here that there is lack of 
coordination in tbe prOllammcs for hill 
areas. Op the one band the Department of 
Eaviroameat wishes to live forests but on 
_ ot.r band DO department is read)' to 
provide any altemative to reduce tbe 
tNditiQnal depcndcncc on fotats. I would, 
tberefOlf, request the State Governments and 
tbe co,cerned Central Mini.tries to formulate 
a .. term pcfapctCtive plan in this reprd. 
So JoDI u sucb a plan is not formulated, it 
wilt DOt tel'ft the purpose. Let tbe state 
... cics be held responsible but this must be 
doae immediately. Whatever the quantum of 
load" a will to do work must be created .mona them 10 that tbey are fully involved. 
Tho situation today. whether it is Himachal 
or Jammu and Kasbmir "-"""Ilptlo,,.) I 
want tome more time. It is 8f!CCSIUY fot: me 
to reply to Hon. Mioist«·. remarks. I want 
tbat m, ... must 10 Oft r«Ord and I also 
waet to relate tile pljab.t d hill areaa in 
Uttar Prad ... I caa .... at least lOVen fa"" school., latermediate schoctII in my 
coastihJency nich are without In, teacher. 

t __ toa __ ia my ~ .. 
told die people tIIat • boIpital bas been 
opeaad for ~; but wbcD 1 was about to 
depart, I saw tbat they bad put a stool on 
my car aDd said that waa the hospital and I 
Ihould take it back. Thoro was DO doctor in 
tbat boIpital. 

[Eirgllsh] 

SHill A. K. PANJA: That is for the 
State Government to do. 

SHlU HAIUSH RAW AT : KindJJ .ask 
them to do IOmetbiDl. You can advise jbem. 
All the Governments iDcludina tIae West 
Benp) Government. 

SHRI A. K. PANJA: There are some 
Governments who listen to us. There are 
some Governments who do not listen to us. 

SHRI AMAL DATTA (Diamond Har-
bour) : What is you el'perience with the 
U. P. Government 1 Obviously. tbey have 
not been listenina. 

MR. DEPUTY SPEAKER: Mr. H_rish 
Rawat, please conclude. 

[Translation] 

SHRI BARISH RA WAT : I would 
request the Bon. Minister, through you, to 
formulate, as I said earlier, a lona-term 
scheme which should meet tbe requiremellt of 
the area und sbould be related to improvio, 
tbe standard of livinS and raising tbeir per 
capita income. More emphasis sboul~ be 
1a id on elteosion of social se"ices;~ hiU 
areas. We bave never paid attention to raise 
their per capita income. Physical monitorin. 
of tbe existina scbeme in bill areas is highly 
aseutial. Tin thit is not done cannot acllieve 
1UCeeSS. The Government pleads that tbe 
Planaina Ministry monitors these scheme but 
it is not doinl it. You are not even in a 
position to conduct monitorina OD a State 
Government level. That is wily I want tbat 
(here sbould be pbysical mODitorina to find-
eat 10 what UIO tllo 1I\QIle)' it bcilll put and 
wbat J. its ou&come.. If JQIl caDDOt do this 
work. tboo tbe State Qovernmeat should take 
.. abe moaitor;o, work. Not JUucb lunda 
aro beinJ allocat«t for the development of 
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bill areas in Uttar Pradesb. Although an 
anocation of 1.1. IOS7 crore. bas been made 
in the Seventb Five Year Plan yet there is no 
Planniog Board at tbe local level. The bill 
areas have been linked with the Plannina 
Board of the state whereas tbere should be 
a separate Planning Cell for the bill areas. 
Similarly, there should be separate Planning 
cell for Andbra Pradesh. Western Ghats of 
Mabara!Jhtra and some areas of Kamataka 
which are at prescot linked with the state 
Boards so that monitoring' is ensured to 
see whether the funds released as special 
assistance are' being utilised properly or not. 

(Englisb] 

MR. DEPUfY-SPEAKER: I think, it 
is over. 

SHRI HARISH RAWAT Not over, 
Sir. 

MR. DEPUfY SPEAKER : We have 
already sp~nt seven bours on this Resolution. 
There are other Resolution~ also coming up. 
Please try to finish. 

SHRI HARISH RAW AT: I will take 
five or six minutes more. 

MR. DEPUTY SPEAKER: Address the 
Cbair. Then only you can finish. 

SHRI HARISH RA WA T: I am trying 
to convince the Hon. Minister. 

MR. DEPUTY SPEAKER: You con-
vince me. 

SHRI HARISH RA WAT : I find it 
difficult to convince him through you, Sir. 

MR. DEPUTY SPEAKER: Then you 
have to go to his room and discuss. 

SHRI HARISH RA WAT: I will try to 
finish in five or six minutes. 

[Tran.dal io,,) 

been formulated. I would like to I&JIIISt that 
these catchment Area Proarammos sboDkl 
not be linked with tbe Budget of the bill 
areas. This work sbould be uodertaken by 
treatina it as a work of national interest. The 
afforestation in bill IUUS should be under-
taken as a national requirement. If tho 
Himachal Pradesh Government baa been 
provided funds for afforestation and it bas 
utilised the funds for tbe development of 
forests, this work bas been done not only for 
Himachal Predesh but also for the whole 
country. If soil erosion is not checked in 
the hill areas, it gives rise to problems like 
ftoods. So tbe Central Government should 
provide funds to the States by treating it as 
a national problem. If there are floods in 
Punjab due to siltation in Himacbal Pradesh, 
The Punjab Government should atao share 
the burden of teclding this probtem. Simi-
larly. Bihar; Uttar Pradesh and some otller 
States arc also affected by flotJds. So, these 
states should also share the burden of solvioa 
the problem. Although there is a cell in the 
Planning Commission to deal with such 
work. but that is Dot erwugh. A Member 
should be nominated in the Planning Com .. 
miSSIon who should solely look .... 
the work of hill development and suido ... 
cell as well as the State Governments reau-
ding the situation in the hill areas. 

You have referred to the Tribal'" 
Plan and many other poiats but from where 
will the money come for it. The funds beiIJa 
released for it are too mcaare to soha 1M 
problem. The funds provided tIDdar dae 
Tribal Sub-Plan scbeme for Dbatica a8d 
Munsbiyari ill Uttar Pta" is flOt s ...... 
for the development of daat Ilaci. If yotl 
want development of that are., JOlt will 
have to formulate Plass ..... ~in view 
all tbe requirements of that ... . 

The Tribal Sub·" ..,. ... eat 
improvetnent in the staDdar4 fJf ... of *' 
people. But this can adUowd ....... die 
people are providecf db jobs. Mere ('()tII-
truc:tion of to'l'" will not IlftPl8'o their 
standard of U.,. Uader the TrlIMd lab-

Tbe Han. Minister bas riabUy pointed 
out the problem 0' soil erosion in hilt aftas 
for wbiCb Ottchment Area Propammea .vo 

Plan they slloatcJ.. provided......" 
material lite woe1. raw co\tOIl etc. But 6ere 
is no mention ill .. Tribal ...... either 
about supply of ... meteriaI' Of of matDt-
ina of the tiIItIbId .,... I would lite to 
request tt.t tM Tribal Sub-Plan sboOId taka 
caR of all UlM "*"" 
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. The econOJDY of our country is based on 
aarjcpJture. A Group should, therefore, be 
COPStitutcd and sent to hill areas for making 
l(eCtical .study in tbe field of agriculture. 
Even after so many years of independence, 
,the implements, -the cropping pattern or 
trod\lCtivity etc. have not changed in the 
hill areas. There bas also n ot been any 
~nsoJidation of land holdings. How can 
there be development when tbe same condi-
tion prevails there as was prevalent in 1947. 
Nothing bas been done to wean away people 
from agriculture. My grand·father and fatber 
had been doing farming and even today my 
family is dependent on agriculture. Nothing 
has been done ,0 improve agriculture there. 
I would again say that while formulating 
plan for tbe hill areas the needs of the 
people should be taken note of and those 
areas should be treated as a special care 
areas. 

Some policy decisions have since been 
-taken. Tbey may not be applicable to other 
bill areas but they are appl icable to our hill 
·areas but they are applicable to our hiB 
·areas. You have mentioned investment sub-
sidy which includes transport subsidy also. 
You have selected 8 distdcts of the 

-0. P. hills for tramport subsidy but 
only tbose districts are getting its 
benefits which are situated near the rail-
beads. The industrialists want to set up 
industries near the rail·heads and do not 
want to go to the interior or high altitude 
.as. '> SaIne is the case with Himachal 
..... <where the industrialists want to ~et 
up iDdestries in Paonta Sahib or Parwanoo 

'aad not in Mandi or the upper reaches. The 
're3S0n for this situation is that under the 
poliC1:o( transport subsidy and investment 
sutMidt. the benefit JOes to the people iivil1g 
in.1Ite interior, the policy will have to be 
cbaQaod. 

ne.. traasport policy 'Pertaining to the hill 
&rea$ iboutd be formulated according to the 
t'eq~nts of the peo,>le of those areas. 
You .YO lot beeD able 0 pr~e rail links 
to-tbO,·llil18rea$. You have oot been able to 

, ~.,rail J1nk. to the hi11 areas in U.P. or 
aU •• 'to high altitude areas. As regards 
~~ ~pprt, the fares are on the higb side 
in bids in comparifo,!1 ~!tlJ _ p.Jain~.,,,,,,.Jhi.s is 
affectina aU round development of tflat area. 

I would request you that until rail link and 
air link are provided there, the fares should 
be charged on subsidised rates. 

Hill allowance is also being given to the 
employees working in the hill areas of U.P. 
which includes foot hills of Nainital and 
Dehradun. This payment is made out of the 
funds provided by you. The results is that 
no officer or emplyee is willing to go to the 
higb altitude areas. Everyone wants to work 
in the foothills because they get the same 
benefits a~ available in high altitude. You 
should keep this in mind. 

In the end I would like to repeat one 
thing. You have given reply to the debate 
on your own but it is not clear from it what 
is the poliCY of the Government in regard to 
the hill areas. The Prime Minister is much 
concerned about the development of hill 
areas. Shrimati Indira Gandhi and Nehruji 
had laid great stress on the development of 
hill areas During the time of Indirajl, a sepa-
rate cell was created for tbe hill areas and 
separate planning was initiated for these 
areas and additional funds were earmarked 
for this purpose. But in spite of this there 
has been DO change and the SItuation is tbe 
same as was prevalent in 1960, 1965 and in 
1 ':)70. Some facilities ha.ve of course been 
provided. But if you want to avoid discon-
tent among the people in hill areas and 
would like then to remain in the mainstream 
of the country then attention will have to 
paid to that area. The peopJe belonging to 
Himachal Pradesh, Jammu and Kashmir and 
any other hill areas say that in the time of 
war their men fight in the front. But now 
their is discontent and resentment among the 
educated youth because they are not getting 
jobs in the plains and there is lack of 
employment opportunities in the bill areas. 
The result is these has been no improvement 
in their economic condition. They hear 
about assurances for the development of hill 
areas but they find that actual1y nothing 
concrete has been done there. If you do not 
make effort to redress their grievances and 
extend facilities there then the time is not 
far off ~ssam or Meghalaya like situ-
ation may "tJevelop in the hill areas of Uttar 
Pradesh. Some elements in those area~ are 
raising points that when the Government 
cannot bring about development in those 
,'f~~J wby _ are we not allowed to be anDQ,ed 
-l'tith Nepal and China. Who is responsible 



265 Res. re : Dev. of Hill PHALGUNA 9. 1907 (SAKA) Res. re: EleebJtGi . i66 
Ref",,,,, Areas 

for our development and providing jobs to 
us and who is responsible for giving direction 
to us. So far as wr are concerned, we try 
to reason with tbem so as to pacify tbere 
and to mollify their fedings. But all 011 our 
efforts and reasoning will not be successful 
till the Centre and the Planning Commission 
do not adopt special policy in regard to the 
development of hill areas so as to bring 
development tbere. 

15.00 hrs. 

Witb tbese words, I just thank tbe han. 
Minister as a formaJily that he repJied to my 
Resolution because I cannot thank him from 
heart. 

(English] 

MR. DEPUTY SPEAKER : Mr. Mool 
Chand Daga, are you withdrawing your 
Amendment? 

SHRl MOOL CHAND DAGA (Pali): 
Yes, Sir. I want to withdraw my Amendment. 

MR. DEPUTY SPEAKER : Has the 
Hon. Member the leave of the House to 
withdraw his amendment ? 

MANY HON. MEMBERS: Yes. 

Amendment No. J was, by leave, 
withdrawn 

MR. DEPUTY SPEAKER ~ Mr. Harish 
Rawat, are you withdrawing your Resolution? 

SHRI HARISH RAW AT : Yes, Sir. I 
want to withdraw my Resolution. 

MR. DEPUTY SPEAKER : Has the 
Han. Member tbe leave of the House to 
withdraw his Resolution? 

MANY HON. MEMBERS: Yes. 

The Resolution was. by leave, 
withdrawn 

RESOLUTION RE: ELEcrOllAL 
REFORMS 

[English] 

SHRI D. N. REDDY {Cuddapalt}: I 
beg to mo~e : 

"This House is of tbe opinion that 
there is an urgent need for e1ectoral 
reforms so as to cleanse public life, 
and ensure free and fair elections 
which are now vitiated by the corrupt 
and unhealthy influence of power, 
money. caste, religion and other forms 
of corrupt practices and, therefore, 
reccromends to Government to initiate 
wide-ranging discussions with all 
political parties, so as to arrive at 
a comensus for immediate implemen· 
tation of poll reforms, which may 
reflect tbe pCI=ular will of the People 
in a truly democratic manner.n 

Before I speak OD this Resolution, I 
would like to inform the House through you, 
Sir, regarding the malpractices that have 
been practiced in the elections. Sir, I have 
been a victim to all tbe malpractices adopted 
by other candidates in my own constituency. 
A candidate belonging to the other side 
of the Party spent nearly Rs. 1.5 crores in 
my own constltuency for the purpose of 
election campaign, that too in the Rayala-
seerna District which is one of the backward 
regions. So, you may well imagine how 
much money would have been spent in 
other parts of country by adopting all sorts 
of malpractices. Not only tbat. Other aclivi· 
ties like throwing of bombs, fire-arms, etc. 
were indulged in during the election. Money 
power, muscle power and booth-capturing 
had all become part of the ejection in my 
own constituency, by the candidate belonging 
to other side. So, Sir, having been a victim 
to these malpractices I thought it fit to bring 
forward a Resolution before this House to 
prevent such malpractices. I am ccrtain that, 
as I happened to be the victim to these 
malpractices, there are many candidates here 
who have become the victims to these 
malpractices, in the elections in their consti· 
tuencies. Therefore, I thought it fit to bring 
forward a Resolution regarding Electoral 
Reforms, as early as possible. Sir, about 
a week ago, a question was put to the Hon. 
LaW" Minister in this House and be info"" 


